
IN THE, CENTR AL AD MIN ISTR AT IVE TR I BUNAL 
ATNA BENcH, IPATNA 

O.A. NO.615 of 1996 

Date of order 26.2.2002 

grijesh Kumar shukla 	 .. 	 APplicant 
/ 	 -versus- 

union of India through the secretary,Department of 
sts, New Delhi. 

The chief postmaster General,gihar circle,patna. 

The postmaster General,South Bihar,Ranchi. 

sri Raj Kurnar singh, Son of Late Karnta Singh, 

Village Lodhway,p.S.Fatehpur,Distrjct Gaya, at 

esent 'posted as Sr.Supdt.posts,Chapra. 
The SUPdt. 1'Osts, Rohts DiViSion,Sasararn.' 

S. 	Respondents 
For the applicant 	

-- 	 Applicant-in-person 
Counsel for the respondents.. Mr. H.P.Singh 

E5ENT: The HOfl'ble Mr, . JuStice B.N.Sirigh Neelam,V.C. 
The Hofl'ble t'. L.R.K.prasad, member A) 

OR 'DER 

	

(Dictated in ' 	Court) 

Justice 3.N.Singh Neelam,V.C.; 

The applicant is heard in person. The officil 

respondents are being represented by the learned Counsel, 

shri HdP.Singh, also heard. 

'2. 	y looking into the record, it transpires that 

initially this O.A. was So filed against the order of 

transfer dated 29..1995(Annexe....1(1) by which the 

applicant was transferred from Matwar to SaSararn. 

The case of the applicant is that order of transfer was 

arbitrary and so passed with malice and further nore the 

applicant was on rrdical leave because of ailrrent from 

6.6.195 to 	9.10.1995 which 'on no account, in such 

circumstances, would have seen treated as unauthorised 

, 	absence, rather 	that would have been treated 13 medical 

leave and 	the departmental Proceeding Wa >iriit1ated 

L 	
without giving any opportunity to the applicant,24ag ex parte, & 

,' 
order was So passed, that too, of the removal of the applicant 



-2- 

from service and the said order of removal is dated a 

13.1998, a copy of which is marked as Annexure-MA Ji in 

M..98/98. IV is also the case of the applicant that 

the order of removal, by the plain reading of it, can 

well be said shocking to the conscience, being passed 

arbitraytly 	and the punishment so awarded also 

on no ccc Oun t c an be said to be proportion ate to the 

article of charges levelled against the applicant. 

in support of his contention, it is also pointed out 

that to this effect one affidavit was filed, which is 

marked as Annexure-13 of the :O.A. giving details with 

regard to the applicant being deprived of giving 

opportunity as to present his case in course of 

departmental proceeding. The prayer particularly so 

made at pare S is that the order of removal be thus 

quashed in the background of the facts and circumstances, 

of the case along with the order of transferwhjch is 

dated 29.5.1995. 

3, 	Jn behalf of the official respondents with 

regard to the direction so given for filing W .S. in 

the backgrrind of the removal order so passed on 

13.1.1998, it is submitted that the same has already 

been filed 	 in reply to that as far as applicant 

is concerned, it Iubmitted that Annexure-13 of the 

O.A. will suffice 	r the purpose, which may be treated 

as reply to the w.S. so filed(on behalf of the respondents. 
4L1  b,4 

It is admitted fact that 	the instant case not being 

preferred against the order of removal so passed by the 

disciplinary authority on 13.1.1998. 

4. 	After hearing both Sides and also aftr 

looking into the record and M.A. 	so filed, keeping 

into consideration the averments so made on behalf of 



-3- 

both the parties and Pticularly taking into account 

the w.s. so filed, we hold that this O.A. can be well 

disosed of at this stage with a direction to the 

applicant to file representation by way of memo of 

appeal before the ap1late authority incorporating 

a11 the points so put 	b this Q.A. for 

consideration and the sane be filed within 45 

days from today, and in such circumstance, tI apoellate 

athority shall look into) the matter, scrutjnse 

and Consider the points so raised for consideration 

as alpo detailed in courZ of argument incorporated 

in this 	and dispose of within reasonable time A 

by paSsing speaking order in accordance with law, 

5. 	 AS regards the, appeal preferred belatedly, 

in the background of the case that the matterndjng 

before us and amendirnt petition filed in the::o.A. 

for consideration and orders so passed by which the 

applicant got removed from service, the appeal 

be disposed of in the hands of the concerned respondent 

thA is, appell 	authority, within ninety days fr £J 	- L ' , J 	j ' 
the date ofreceip4 of the aippeal While disposing of 

the appeal, ifte applicant so desires, he may also 

	

4, 	
1-detailing be given personal aec 	his stand. JIN 

parties to bear their Own costs. The applicant has also 

undertaken to co-operate fully bé'óre the 
- appellate 

authority. This O.. Is diSpOsed of,acco 	ng1y. 	--- 

(4 
(L.R.K.prasad) 	

(B..singh Neelam) Member A) 	 -Vice-Chairman 

Mahto 


